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IN THE CENTRAL ADMKNISTRATIVE TRIBUNAL,

CALCUTTA BENCH AN APPLICATION UNDER SECTIQN 19 OF

A . OANOE‘SD )llgfof2018
' ~'sm'r. JEERA DEVI,

A 'V.wﬁ'e of Late Dmeswar Prasad
' Ya‘dav-‘(sx-maa.lasi Heipcr/ 'IOW/
MDP), Vxllage Bhagawanpore,
-PIO-:*.‘ Kasath1, ngghar‘,»

Jﬁaﬂgi‘aénq,rpiﬁ- 815353,
: .P'ctiti(:)ncr.
' -VERSUS- .

.. " Union. of -India, service
thréug’hif—..;THé General” Manager,
.‘Ea,s'.'t'erri '-Raiiway, Feurly Place, .

.Kolkata 700001

2.7; Sr. Divisinal = Personnel.




3. - ~Divisional Railway Manager,

,.As{ah'sd}g .Division,. ‘.0~ .Asansol,
DlstnCt-Burdwan, West. Beng al,

PIN- 713301

e .Qgspimdents.




5&"

CENTRAL ADMINISTRATIVE TRIBUNAL
- KOLKATA BENCH

0.A/350/1285/2018. - " Date of Order: 13.12.2018

Coram: | Hon’ble Mr. A.K Patnaik, Judicial Member

. Smt. Jeera Devi Vs. UOI & Ors.

For the Applicant(s):  Mr. S.Chakraborty, Counsel

For the Respondent(s)' Mr. S.K.Das, CoLunsel'

ORDER(OR'AL)

A.K Patnaik, Member (_)_

Heard Ld. Counsel for both the, partles

7-*“‘@ ’H’”,, P

2. This O A. has been ﬁled und %'Section 19° ofmthe,—Admmlstratlve Tribunals Act,

e 3y
1985 with the followmg&prayers a " w‘; %
. (o il ]
“i) An ordg_r ‘upon.ﬁrespondentén o2 agd 3 may be passed to appoint

*1# .
- the apphcant s seccmd,son&SrﬁSr&@d&Yadav fo any suitable post on
: compasmqnate ground fog}herghusband“*Sm Dlneswar Prasad Yadav die-
in-harness; %‘*‘k i 15'

' 11) An ordér, upon’resp@ndent no. 1, %nd&may Be passed to reconsider
the case of’*app@mtment ‘o“f‘“the f;pphéant setond son Sri Sriprasad
Yadav in termst*of the ( Govt: of I?fcha»s ;gstrucnon upon all minorities

. departments for prov1dmg appomtm‘é’nt of the dependents of the

deceased on compassionate groand for die-in-harness.

I‘,I

iii) Any other order/orders or direction/directions upon respondents -as
deemed fit and proper.”

3. The case of the applicant, as reveals from the record, in short, is that applicant is

the widow of Late Dinéswar Prasad Yadav, Ex-Khalasi Helpet/IOW/MDP. After

the death of the husband of the applicant on 07.10.2003, the elder son applied for

appointment on compassionate appointment, which was rejected on the ground of

false and fabricated educational certificate submitted by him. The same was

challenged before the Circuit Bench Ranchi c';f Patna Bench of the Tribunal in O.A.

\



.A-vj}'

No. 158/2011, which was dismissed on 15.05.2013. Subsequently, the applicant
applied for appointment on comp'assiolnate groﬁnd for her seco::;d son Sri Prashad
Jadav on 15.07.2012 and that having been turﬁed down by the Railway authorities
vide order dated 07.16.2015, she has approached this Tribunal in this present O.A.

seeking the aforesaid relief.

‘4. Mr. S.K.Das, Ld. Counsel for the Official Respondents, vehemently opposed the
very maintainability éf the O.A. on the ground of territorial jurisdiction by stating
that applicant is the riesidént of Deoghar, Jharkhand and she had earlier approached

the Circuit Bench Ranchi of Patna Bench of the Tribunal.

5.0n perusal of the record I finds Ehat gthe elde . son of the applicant had filed O.A.
“"‘w »"’}:‘,g N
rE o

2
No. 158/2011, Wthh was .dlsrmssed onzl: 5‘“05 2013 as: un&er
‘ .éf’": k ; afﬁ\\‘

.jchat he‘r fa1led- 1n the matriculation
f exammatl n——-ronpth %&ad»there s, provns:onal certificate
sho,\“ng i M,pas"r , 1n3.., Intem’glﬂedlate QExammatlon of Bihar
Itermediate¥Ediichtion Cotficil. Re§pondents have annexed
supportmg‘ale{tﬁé% re’tceivédfﬁomwBlhar iSchool Examination
Board ;andmRaJklyakrlt Shya“i”n'a”xBrasad Mukherjee Uccha
V1dyalaya, MadhupurM[Eeoghar], ! Jnfrkhand which clearly
establlshedxthat ‘one, ;ofﬂthe mafks—'s‘ileets was false and the

applicant ,had‘*faﬂed n. the"f'ﬁ;mculat]on exammanon I am,

the appllcant trled to obtam appointment on compassionate
grounds against a Group ‘C’ post by submitting false
document. As such, in view of observation of CAT, Kolkata
‘Bench in OA No. 607 f 2007, I am of the view that the
applicant does not deserve any further consideration for
appointment even agairist Group ‘D’ post. -

11. The OA is, therefore, dismissed on the ground of limitation
and on merit.”

Now the appiicant has filed the present O.A. here before the Kolkata Bench
perhaps to try her luck to get a favourable order from this Bench after her earlier
O.A. being fejected by the Circuit Bench Ranchi of Patna Benéh, which in my

considered view cannot be permissible, although the Respondent authorities are

N
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.very much within Kolkata Bench jufisdiction anq rule position says that a widow
and retired person"may file O.A. before any Bench as ber his convenience where
cause of actidn’ art;se or where he/she ‘r_esides, as for the same cause of action she
had approached another Bench of the Tribunal. Furthermore, since the earlier O.A.
¢ was dismissed by -the.C_irc,uit Bench Ranchi of Patna Bench, therefore, the files
pertaining to the said O.A. must be available in the Petna Bench. Hence,.l think
that it will be proper for the applicant to move this application before the Patne
Bench so that the reasons recorded by the Circuit Bench Ranchi of Patna Bench
can be ascertained and matter can be dec':ided in a fruitful manner. Accordingly, the

O.A. is dlsposed of granting hberty to the. apphcant to move before ercmt Bench

Ranchi or Patna Bench as, per hé‘msu—

i':a ﬂlty %ff ?
AN e

6. Wlth the aforesald observatlen"'*a%d 1fdllére&ctfl

(A. K. Patnalk)
- Member(J).

" RK/PS



